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BEFORE THE HON'BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 203 OF 2022 

IN THE MATTER OF ;- 

Kamlesh Singh ...Applicant 

Versus 

State of U.P & Ors ...Respondents 

S. No. | Particulars Page No. 

1. |Affidavit of Executive Engineer 

Flood Works Division Prayagraj, in -8 

compliance of order dated 

15.07.2024 passed by this Hon'ble 

Tribunal. 

Annexure R-1 A Copy of order g-10 

2. |dated 15.07.2024 passed by this - 

Hon'ble Tribunal. 

Annexure R-2 A copy of office 

3. |order dated 26.04.2024 is annexed | 11- 12 

herewith and marked as. 

4. |Annexure R-3 E- 

1044/Sone/134B- Court Case/| |3 

Original Application No.203/2022 

dated 23.04.2024 

/ 5. ’Annexure R-4 A copy of office| (s 
order dated 26.04.2024 

/ 6. /Annexure R-5 A copy of report| o_90 
dated 13.07.2024 
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STANDING COUNSEL FOR STATE OF U.P. 

A-15, FF, Nizamuddin East 

New Delhi - 110013 

MOB:- 09990804440 

ankit.scngtup@gmail.com

489



BEFORE THE HON'BLE NATIONAL GREEN 

\ TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

| ORIGINAL APPLICATION NO. 203 OF 2022 

IN THE MATTER OF :- 

Kamlesh Singh ....Applicant 

Versus 

State of U.P & Ors. ...Respondents 

AFFIDAVIT OF EXECUTIVE ENGINEER FLOOD 

WORKS DIVISION PRAYGARAJ IN COMPLIANCE OF 

ORDER DATED 15.07.2024 PASSED BY THIS 

HON'BLE TRIBUNAL 

D,agvg“ 

S/0 SLCDR: Sukla . 

- » aged about 48.. years, 

presently posted as Executive 

Engineer Flood Works Division Prayagraj State of Uttar 

Pradesh, the deponent do hereby solemnly state and 

affirm as under: - 

1. That I am the above-mentioned authorized officer 
of the answering respondent and has been duly 

authorized to file the present affidavit on behalf of the 
respondent. That the Deponent is well conversant with 
the facts and circumstances of the instant case and is 
competent to swear this affidayit,
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2. That the Deponent has read and understood the 

contents of the present affidavit. The averments made 

in the affidavit which are not specifically admitted here 

under must be considered to have been denied by the 

Deponent. 

3. That it is most respectfully submitted that this 

Hon'ble Tribunal vide its order dated 15.07.2024 was 

pleased to issue the following directions: - 

Hence, the Principal Secretary, Department of 

Irrigation, State of U.P. and Executive Engineer, 

Flood Work Division, Prayagraj are required to file 

an affidavit within three weeks explaining the 

above. Learned counsel appearing for the State 

submits that the State of UP has prayed for time to 

file the proper response on behalf of authority .......” 

Hon'ble Tribunal is annexed herewith and marked 

as Annexure R-1. 

4. That the present affidavit is being filed in 

pursuance to and in compliance of the aforesaid 

directions passed by this Hon'ble Tribunal. 

Dy Men S
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5. That the deponent herein is posted as the 

Executive Engineer Flood Works Division Prayagraj State 

of Uttar Pradesh since 04.03.2024 and is swearing this 

affidavit in his official capacity. 

6. That this Hon'ble Tribunal vide its order dated 

07.02.2024 impleaded the Department of Irrigation 

through  Principal Secretary, State of UP, Sinchai 

Bhawan, Cantt Road, Udaiganj, Lucknow - 226001 and 

further directed for filing of response before the next 

date of hearing. 

7. That in respectful compliance of order dated 

an office  order  number 

200/2024/06NGT/2427C4 dated 26.04.2024. The said 

order was issued on behalf of the deponent and was 

signed by the Joint Secretary of the Irrigation and Water 

Resources Department State of Uttar Pradesh. A copy of 

office order dated 26.04.2024 is annexed herewith and 
marked as Annexure R-2. 

8. That the aforesaid office order directed the Chief- 
Engineer (Sone)  Irrigation and  Water Resources 

Department State of Uttar Pradesh Varanagi 

gy N B 
to comply
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with all the orders passed by this Hon'ble Tribunal and 

further to file the reply/response on behalf of the 

Irrigation Department, 

9. That the Chief Engineer (Sone) Varanasi, in 

furtherance to the aforesaid office order issued an order 

E-1044/Sone/134B- Court Case/ Original Application 

N0.203/2022 dated 23.04.2024 wherein it directed the 

Executive Engineer Flood Works Division Prayagraj 

under whom the Sangam area of Prayagraj falls. The 

aforesaid letter also directed the Executive Engineer to 

ensure compliance of all the directions passed by this 

Hon’ble Tribunal and also file the response on behalf of 

the Irrigation Department. A copy of office order E- 

1044/Sone/134B- Court Case/ Original  Application 

No.203/2022 dated 23.04.2024 is annexed herewith and 

marked as Annexure R-3. 

10. That it is most respectfully submitted that the 

report dated 13.07.2024 which was filed before this 

Hon’ble Tribunal by the Executive Engineer Flood Works 

Division Prayagraj was in compliance of order issued by 

the office of deponent vide letter no 1437/2024-27-Ri- 

4-E-1803762 dated 12.07.2024 Annexure R-4. A copy
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of report dateq 13.07.2024 is annexed herewith and 
marked as Annexure R-5. 

11. That it js most  respectfully submitted that the 
report dated 13.07.2024 which was filed before this 
Hon'ble Tribunal by the deponent was response on 
behalf of the Irrigation Department . 

12. That however on account of inadvertent typing 

error the report which was filed before this Hon'ble 

Tribunal on 13.07.2024 did not mentioned that it was 

being filed on behalf the department or it was response 

of the Respondent No. 11 Department of Irrigation 

through the Principal Secretary. 

\13. The act of deponent was neither willful nor 
*//deliberate. The Department is committed to follow all 

""Qlfly\P the orders passed by this Hon'ble Tribunal. 

14.  That the deponent submits his - unconditional 
apology before thig Hon'ble Tribunal for not filing the 
response on behalf of the Irrigation Department in 
correct format. The deponent is duty bound to adhere to 
the directions Passed by this Hon'ble Tribunal, 

b Hoa )
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15. The deponent further beseeches the indulgence of 
this Hon'ble Tribunal to kindly accept his unconditional 

apologies. 

VERIFICATION:- 

I, the above named deponent to hereby verify that 

the contents of this affidavit are true and correct to my 

knowledge, no para of it is false and nothing material 

has been concealed there from. 

7 
(% Verified by me on this the ...04..... Day of August, 

affi 

Ad\msatea:\?&:rrw which ¥s here 10 
are. gand attested- A_Z"‘\f\/\ 
e OENTIFIED gy 

p. K. Byived! - 
Advocaie ) CATE PRAYAGRA, 
Govt.of md%fio cf) /W 
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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 203 OF 2022 

IN THE MATTER OF :- 

Kamlesh Singh ...Applicant 

Versus 

State of U.P & Ors. ...Respondents 

AFFIDAVIT OF EXECUTIVE ENGINEER FLOOD 

WORKS DIVISION PRAYGARAJ IN COMPLIANCE OF 
ORDER DATED 15.07.2024 PASSED BY THIS 

HON'BLE TRIBUNAL 

AFFIDAVIT 

y I, gva( Narain. Shuklo. presently posted as 
s Executive Engineer Flood Works Division Prayagraj State 

Uttar Pradesh, do hereby solemnly affirm and declare as 
under:- 

1. That I am duly authorized to file the present 
application. The deponent is well conversant with the 
facts and circumstances of the instant case and is 
competent to swear this affidavit. 

2. That I have read and understood the contents of 
the accompanying application and state that the same 
are true and correct to the best of my knowledge. 

W M&w%
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3. That the annexures filed along with the application 

are true copies from their originals. 

VERIFICATION:- 

Verified atmm? on .02-08-24. that the contents of 
the paras 1 to of this affidavit are true and correct to 

the best of my knowledge. No part of it is false and 

nothing material has been concealed therefrom. 

Npoan 
W NENT 

e i 
R o W=, FarR 

A M Lokl 
Jev‘l’fifiie.o‘ by. '9 " "". # R < spet 

oa VL \dvoeate fo ba mfi@ fl:@ -\ 
X onN\)\?// e true andcerrect which fs heré to 

verifieddnd attected DENiPIg 8y 

. ADVOCATE ppac P.K/Dwivedj 0 O4TE ray 
Advocaie Notary 
Govt. of Indja 

AGRA,
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Aneyyre R-1 | 

WI 

i 
Item No. 10 

Court No. 1 
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No, 203/2022 
Kamlesh Singh 

Applicant 
Versus 

State of U.P & Ors 
Respondent(s) 

Date of hearing; 15.07.2024 

CORAM:  HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON HON'BLE MR. JusTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER HON'BLE DR. A, SENTHIL VEL, EXPERT MEMBER HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Respondent:  Ms. Ruchi Kohli & Ms. Srisht; Mishra, Advs. for MoEF & CC (Through Vo) 
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) Mr. Ankit Verma, Adv. for the State of UP Mr. Venkatesh, Mr. Anant Singh Ubeja & Mr. Kunal Veer Chopra, Advs. for R - 5 Mr. Adarsh Tripathi, Mr. Vikram S. Baid & Mr. Ajteey Garg, Advs. for R - 8 & 9 (Through VC) Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for R - 10 & 12 Mr. Arvind Kumar, Adv. for UPPCB (Through VC) 

ORDER 

1. Learned Counsel for the respondent no. 10 & 12 seeks four weeks 
time to file response. 

2. The Executive Engineer, Flood Work Divison, Prayagraj has sent a 
report on 13.07.2024 to the Registrar, NGT, Principal Bench. Heis not a 
party in this OA. Learned Counsel for the State submits that it is a 
response on behalf of Tespondent no. 11. The respondent no. 11 
impleaded vide order dated 07.02.2024 is the Department of Irrigation 
through the Principal Secretary. We fail to understand as to why the reply 
has been sent by the Executive Engineer, Flood Work Division, Prayagraj 
to the Registrar General when he is not a party and why the Respondent 
No. 11 has not filed the reply. 

Wflmfi‘,.
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3. The reply/response sent by the Executive Engineer, Flood Work 
Division, Prayagraj dated 13.07.2024 does not reflect that it is a response 
on behalf of the Principal Secretary. 

4. Hence, the Principal Secretary, Department of Irrigation, State of 
U.P. and Executive Engineer, Flood Work Division, Prayagraj are required 
to file an affidavit within three weeks explaining the above. 

S. Learned counsel appearing for the State submits that the State of 
UP has prayed for time to file the proper response on behalf of authority. 

6. It has been pointed that the 0.A. No. 227/2024 Kamlesh Singh Vs. 

State of U.P. at the instance of the same applicant involving somewhat 

same issue is pending before the Tribunal. 

7. Let the same be listed along with this O.A. on the next date of 

hearing. 

8. List on 18.10.2024. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 

July 15, 2024 

0.A. No. No. 203/2022 
HB
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Anngx-1Y 

SECRECY UNDERIAKING 
1 

~[Namo In Il will dasignation) do herstsy 
\"\'\i:l:’\a \0 n\:de by Ilw following wwdllkmx in 1espoct of Ihe Hydro-melaorokogical Dol 
ol 

The hydic-meleorological Dola perdlning 1o . 
iNome of Sub Bosin for which dala b toaued) of Fver  sysloms “Cotactens 
oM. o Orgonialion o  Cenlrl  Water 

er N ... Duted 

- Wil be used sticlly for Ihe said officicl pupose for which the data o 
Commission. wilh reference lo 

been Gs\ed for 

| have okeady inlimaled lo Ihe Cenlral Water Commission thal we have engoged 

M .. (Name of the 

consullant) o Nalional/an Infemational consullant for carying oul Ihe sludies and dala wl 

be handed over to hem for the purpase. | undsrsiond Ihal | wil be held 

passing the dala o ofher agencies (Other Ihan consullanls) even If it is passed by W 

consullants. 

The data will not be published wilhout Ihe prior permission. The released classifled data shal 

ol be reproduced in any reporl/publication/Delailed Project Reporl (DPR). elc. Only resull 

of anglysis and Inferences drawn Ihereof should be published. The conlribution ot CWC shall 

be dully acknowledged in Ihe DPR/Report/Publication. 

. The dala sholl be used for the speciiic puose only for which the approval of the * 

compelen! aulhorily has been accorded. 

Cenlral Waler Commission wil nof be held responsible for any inference drawn bmd on 
these dalo. 
subsequent fo release of dald, if we deploy any olher Nalional/international consultants for 
conrying out sludies relerred in my-data request form, | wil lake prior permission from cmm 
Wwaler Commission for fransfer of dala lo them. 

. lundersiand Ihat any breach of underlaking moy Invile clvil lablity. 

Signalure of the Officer 
of Ihe Rank of Chief Englneer/General Munager/Head of Depariment/ 

Managing Dreclor or equivalent 

Nome in Il wilh Designation: . 
Name of Ihe Depariment ' 
Address of Ihe Office 

Daled 
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